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time .. o and orders have since been 
issued debarrlne him from obtalnine 
licences In future. Two licences tor 
the export ot onions were, however, 
i11ued to him early this year when the 
alle,atlon aaainst. him was under in­
veltieatlon. 

EXPollT OJ' FISHING NETS 

0950. Kaman Aanle Mascarelle: Will 
the Minister ot Commerce and llldu­
hT be pleased to state: 

(a) whether llshine nets are export­
ed to Ceylon from Travancore-Cochin 
State; 

(b) it 10, under what condltloM; and 
(c) whether permits to export nets 

are elven and If ao, whether to Tra­
vancoreans or those outside the State? 

The Miala&er o1 Commerce ud Ill· 
dustry (Shrt T. T. Krtsbumachart): 
(a) to (c). Exoorts of flshine nets to 
Ceylon are allowed. The quantity 
allocated for eXJ)Ort until the end of 
the year was equivalent to two hundred 
thousand lbs. o! yarn. Licences are be­
lni issued on the first come first served 
principle to any one In the States of 
Madras and Travancor�ochln from 
the ports of Dhanushkodl. Tutlcorin. 
Alleppey. Quilon and Cochin. Exports 
from other pons are not allowed. No 
other conditions have been Imposed. 
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The Mlnisler o t  Rebabllltatlon ( Shrt 
A. P. Jain): (al 59 Relief ramps. A 
statement showine the location of 
camps is laid on the Table of the 
House. [See Appendix V, annexure 
No. 43]. 

(b) Durine the current financial year 
an expenditure of about Rs. 91 lakhs 
have been incurred upto 30th Septem-

ber, 1952 In respect ot these camps as 
also certain permanent Llablllt:, 
Camps In the Eastern zooe. 

(c) The reuona 11re mainly u fol­
lows: -

(i) All inmates admitted before 
the new influx 'from East 
Pakistan have not yet been 
rehabilitated; and 

(ii) Heavy admissions have been 
made due to the recent Influx 
as a result of the Introduction 
ot Pa&&port System. 
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The Ml�r of BehabUltaUoa <Shn 
A. P. Jain): (a) 31 lllkba approxi­
mately. 

(b) Various · types of rehabllltation 
loans are l!l"&nted for house-buildin,, 
aericulture. business. trade and pro­
fession. Built hous8', homestead and 
!c4rlcultural lands are also provided. 
D11placed Persons have been rehab!· 
lltated all over the States of Weit 
Ben,al, Assam, Manlpur. Trlpura, 
Blhar, Orili&, U.P. and Andamans. 

(c) Rs. 3564.2 2 lakhs upto 31st March. 
1952. 

INTEIUIUIONAL Tu Mu01: 
EXPANSION 8oARD 

•953. Shrl A. C. Gulla: (a) Will the 
Minister of Co111merce and ladulrJ' 
be pleased to ftate whether the Inter­
national Ten Market Expansion Board 
Is a limited company Incorporated 
under the Companies AM of the u.K.? 

(b) If so, who are its share-boldera? 
<c) How have its 1hares been 

dlv,lded? 
(d) How Is it belne mana1edT 
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